4843 Appropriation (Vote on

ALLOTMENT OF TIME FOR CONSI-
DERATION OF—

APPROPRIATION (VOTE ON Ac-
coUNT) Birr, 1963

1. THE

2, THE KERALA APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1965

APPROPRIATION  BiLr,
1965.

T DEPUTY CHAIRMAN: I have to
inform Members that under rule 186(2) of
the Rules of Procedure and Conduct of
Business in the Rajya Sabha. T have allot-
ted for the completion of all stages involv-
ed in the consideration and return by the
Rajva Sabha of—

2 Tt KERrALA

1. The Appropriation (Vote on Ac-
count) Bill, 1965—one hour;

*J

. The Kerala Appropriation (Vote
on Account) Bill, 1965—thirty
minutes;

3. The Kerala Appropriation Bill,

1965—thirty minutes;

including the consideration and passing of
amendments. if any, to these Bills,

MESSAGE FROM THE 1L.OK SABHA

“Tue INDUSTRIES (DEVELOPMENT AND RE-
GULATION) AMENDMiNIT BirLL, 1965

SECRETARY: Madam, | have to re-
port to the House the following message
received from the Lok Sabha, signed by
the Secretary of the Lok Sabha:

“In accordance with the provisions of
rule 120 of the Rules of Procedur: and
Conduct of Business in Lok Sabha. 1
am directed to inform you that Lok
Sabha. at its sitting held on the 26th
March, 1965, agreed without any amend-
ment to the Industries (Development aund
Regulation) Amendment Bill. 1965,
which was passed by Rajya Sabha at its
sitting held on the 23rd March. 1963”

ENQUIRIES RE NOTICE OF A
MOTION AND CERTAIN OTHER
NOTICES

Suri BHUPESH GUPTA (‘West Ben-
gal): What has happened to my motion?
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1 gave notice of a motion disapproving the
Proclamation under the Consdtution. It
has to be discussed within two months.
Since our House is adjourning shortly, 1
gave notice of the motion of disapproval.
This should have been taken up.

Tue DEPUTY CHAIRMAN: Your
motion is being examined. You will be
told about it.

Suri A, B. VAJPAYEE (Uttar Pra-
desh): You had directed the Government
to make a statement on the police firing in
Tanur.

Tre MINISTER or PLANNING (Seri
B. R. BHAGaT): T will do so when the
Appropriation Bill comes.

Tue DEPUTY CHAIRMAN: So he will
do it.

SHRI BHUPESH GUPTA: Madam
I have given notice calling attention to the
firing going on from East Pakistan on our
Cooch Behar border.

Tue DEPUTY CHAIRMAN:  Yes, 1
have seen the notice. Mr. Bhagat now.

12 Noow .
THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1965

Thr MINISTER oF PLANNING (Suri
B. R. BuaGaT): Madam, 1 beg to move:

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of India for
the services of a part of the financial
year 1965-66, as passed by the Lok
Sabha. be taken into consideration.”

Madam, this Bill arises out of a sum of
Rs. 625.35 crores voted by the Lok Sabha
on the 25th March, 1965, in accordance
with the provisions of article 116 of the
Constitution. and Rs. 1311.72 crores in
respect of expenditure °‘Charged’ on the
Consolidated Fund of India as shown in
the ‘Vote on Account’ Statement which has
already been circulated to the hon. Members.
As the House is aware, it is usual to seek
the approval of Parliament for one month’s
supply pending the completion of the
procedure for the voting of the Demands
for Grants for the whole year and the
passing of the connected Appropriation Bill.
Since the Demands for Grants and the
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[Shri B. R. Bhagat.)
Appropriation Bill are likely to be passed
by the Parliament by the middle of May,

Approprivtion (Vote on

1965, this year, provision has been made-

in this Bill to meet the estimated require-
ments for the months of April and May,
1965. These broadly represent one-sixth
of the whole year’s gross requirements as
provided for in the Demands for Grants,
except in a few cases where the expenditure
is not uniformly spread over the year and
larger provision is required to meet the
likely payments during the months of April
and May. The items where larger provision
is required have been detailed along with
the explanations for the additional require-
ments in the Introductory Note to the
statement of ‘Vote on Account.

With these words, Madam, I move.

The question was proposed.

SHRi A. D. MANI (Madhya Pradesh):
Madam Deputy Chairman. I should like
to speak on vote items Nos. 25 and 28,
relating to the Ministry of Finance and
Taxes on Income like the Corporation Tax.
As the House may be aware, a few days
ago, the Central Board of Revenue
promulgated certain rules regarding the
allowuble advertisement expenditure.
Normally a matter of this character would
not figure in a debate on the Appropriation
Rill. But as these rules are likely to have
far-reaching consequences on the newspaper
industry. including the closure of many
newspapers, I felt it my duty to put forward
before the House the difficulties of the
newspaper industry. Madam, the day
before yesterday. the Committee for Assis-
tance to Small Newspapers, hcaded by an
han. member of this House, Shri Diwakar,
met in Tucknow to consider this matter,
among other subjects which had been
brought before that committee. I happen
to be the Vice-Chairman of that committee,
and a telegram had been sent on behalf

of that committee, to the Minister
of Finance appealing to him to with-
draw the order and to restore the

stotus guo, as in the opinion of that Com-
mittee, the enforcement of these new rules
would lead to the closing down of a large
number of small and medium newspapers
in the country. 1 may add herz that out of
8,000 periodicals in the country, only 500
can be considered as big newspapers and
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the majority of the newspapers in India
are small newspapers, They serve the State
and regional interests.  According to the
new rules, Madam, the advertisement .ex-
penditure will be cut down by 63 per cent.
This has been calculated on the basis of the
balance-sheets of a number of companies.
If these new rules are to be enforced. as
they might be enforced, then many news-
papers will find that they cannot have the
financial sinews for running their establish-
ments. The newspaper industry already has
to bear a burden of the heavy Customs
Regulatory Duty of 10 percent. Even that
duty was not justified because the Customs
Regulatory Duty is generally levied for
giving protection to indigenous industries.
There is newsprint shortage in India and
Nepa newsprint mills are not able to meet
the demands of the newspaper industry.
Tn spite of the fact that there is no industry
to protect, the Finance Ministry has levied
this 10  per cent. Customs Regulatory
Duty on newsprint. How are newspapers.
going to face up to this burden of increas-
ing duties and limitation in respect of
advertisements ?

Madam, a study has been made of the
advertisement budgets of a number of com-
panies to show that these new rules will
lead virtually to the extinction of the ad-
vertisement expenditure of companies. The
Hindustan Levers, for example, spent as
much as Rs. 1,28,00,000 last year on ad-
vertisement and much of the advertisement
of Hindustan Tevers is with the smaller
newspapers. T can tell you that the
Hindustan Levers have taken up a large
number of small regional newspapers for
their advertisement.

Suri A. B. VAIPAYEE
desh). How do you know?

SHrt A. D. MANI: T can tell my hon.
friend because T know it, T am in the trade.

(Uttar  Pra-

Surt A, B. VAIPAYEE: What trade?
You are not in the soap trade.

ShHri A. D. MANIL: 1 know; because I
am in the newspaper industry and [ can
well give my hon. friend Shri Vajpayee the
information that the Hindustan Levers and
the Dunlops are national advertisers and
they advertise in a large number of small
newspapers.  The Hindustan Levers will
be spending only Rs. 15.6 lakhs this vear
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on advertisement as against Rs. 1,28,00,000

last vyear. The Imperial Tobacco—the
people who advertise Capstan, Woodbine,
Charminar  and other cigarettes were

spending  Rs. 37 lakhs last year, and this
vear they spend only Rs. 14.6 lakhs.
Dunlops spent Rs. 16.56 lakhs last year
and this vear the figure is only Rs. 10 lakhs.
Sathe Biscuits spent Rs. 4.4 lakhs last year
and this year it will be only Rs. 80,000,
What will happen if these new rules are
allowed to be on the statute book is that
a large number of newspapers will not get
the support. They have to bear the burden
of the Bonus Commission’s recommenda-
tions and also this burden of the Customs
Regulatory Duty.

T am surprised that these new rules should
have been promulgated without any kind
of consultation with the Ministry of
Information and Broadcasting. T would
suggest to the hon. Minister that whenever
matters concerning the newspaper industry
are to be brought forward for consideration,
the Ministry of Finance should invariably
consult the Ministry of Information and
Broadcasting and the newspaper industry.
There are organisations representing the
newspaper industry in the country like the
Indian and Eastern Newspapers Society, the
Indian Language Newspapers Association,
and also this body that has been set up,
this committee to assist the small news-
papers. I would make an appeal to the
hon. Minister not to enforce these rules
because they will have very far-reaching
¢consequences. By allowing newspapers to
be extinguished by these new rules, the
(Government will be doing a disservice td
the development of public opinion in this
country, because there are already not
enough newspapers to meet the growing
needs of a vastly expanding population.
Madam, T have seen in the newspapers that
the Central Board of Revenue are going
to reconsider this matter and T do not want
to prejudge the consideration of this issue;
but T would suggest to the hon. Minister
that in considering this matter, he should
take the affected interests into consultation
in order to see that new rules are evolved
which will not bear harshly on the
newspaper industry.

Thank you, Madam. - -
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Shri BHUPESH GUPTA (West Bengal):
Mudam, Deputy Chairman, T would like
to speak on the Home Ministry's Grant,

SHrR1 A. B. VAIPAYEE: Is it there?

SHrr BHUPESH GUPTA: Yes, the Vote
on Account, and I would like to deal with
only one subject today, mainly. T would
fike to deal with the subject of treatment
of democracy. Before that, Madam, I
would like to invite the attention of the
House to another matter which falls in the
province of the Home Ministry, namely
the reported decision of the DIR political
prisoners in different parts of the country
to resort to hunger strike. in different iails,
reported in the Patriot. It has been
reported that in Punjab they will be
Jaunching a hunger strike tomorrow and
it is also reported that on an agreed day
othei detenus in other parts of the country
will also be on hunger strike. Their
demands are daily allowances, better
conditions in jail, better care of their
children’s education and so on.

Madam Deputy Chairman, T should like
to add here that the Government has a
specific responsibility on this occasion
bvecause all the arrests have taken place at
the instance of the Central Government.
In some States the detenus are under the
Central Government and in other States
they are not. But even where they are not
under the Central Government—technically
speaking, that is to say, they are arrested
by the State Government—it has been
revealed, as in the case of West Bengal,
that they were arrested on the instructions
of the Central Government and the Chief
Minister had no responsibility for these
arrests.

I think the Central Government should
at least treat them humanely; they should
be given better conditions and their
classification should be upgraded. They
are not given better classification and thev
are not even treated as political prisoners.
They should be granted family allowances
adequately and the jail condtions also
should be improved and made somewhat
bearable than what they are today. T think
this is a serious matter. One thousand
or more of political detenus, including
Members of Parliament and members of
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Legislatures, are about to launch a hunger
stith 'n the country. I would ask the
Centrar Government to intervene, 1 am
not talking of the other things connected
with this matter.

I would like to invite the attention of
the Central Government to the fact that
six or seven detenus from Tripura have
been removed immediately after their arrest
from Tripura to Hazaribagh Central Jail
and one of them is a sixty-year old
respected woman leader of Agartala. She
also has been transferred to Hazaribagh
Jail. It means that their people cannot
come and meet them. First of all, it is
very expensive to come, apart from the
distance, because part of the way trom
Agartala to Calcutta has to be covered by
air. In this connection also, 1 would like
to invite the attention of Government to
another Maharashtra leader, Mr. B. T.
Ranadive. He is suffering from high blood
pressure and diabetes and he is confined
to jail since the 7th November, 1962. T do
not know why Government is so vindictive
about him., He is now in hospital and
I received two telegrams some time back
appealing me to save his life. It is not
for me to save his life. 1 cannot do so.
It is only for the Government to save his
life. T therefore appeal to the Government
to release him at least on compassionate
and humane grounds so that he can undergo
treatment and his life may be spared.

Madam, I now come to the other question
about Kerala. The Government has
struck a severe blow to democracy.
‘Whatever has been done in Kerala is an
outrage on the Constitution and since we
will not be discussing this .

. SHrr A. B. VAJPAYEE:
fresh.

Say something

Surt BHUPESH GUPTA: Nothing is
fresh. When a bandit commits robbery,
the same section of the Indian Penal Code
is invoked. namely, section 396 or 395
depending on whether it is murder or not.
Is that not so, Mr. Pathak ?

Here, Madam. we have got 1the
Governor’s Report. Tt is an outrage on
the Constitution and the lawyers will decide
fhe guestion of legal niceties, but here I
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would only invite your attention to the
Summary of the Report dated the 8th
September, 1964 from the Governor of
Kerala to the President, which was laid
on the Table of the House. You will find
here that even when the fifteen members
of the Congress Party went to the Kerala
Governor and made it known that they
did not belong to the Congress Party any
more and that they would be sitting in
opposition, the Governor did not dismiss
the Ministry on the ground that, after the
defection of the fifteen members, there was
no majority backing. What did the
Governor do? He waited for the Motion
of No Confidence to be debated by the
House. That is to say, he waited for an
objective test to take place. It was only
after the Motion was adopted after being
debated on the 7th and 8th of September
that the Ministry went. Now, here it was
open to the Governor to say that the
Ministry did not command the confidence
of the majority as fifteen members had
defected, had come and told him that they
did not any longer belong to the Congress
Party and that they would be sitting in the
Opposition. That was a far better objective
test than the objective test now applied by
the Governor. There it was not a question
of dissolution of the Assembly but onlv the
dissolution of the Ministry, asking MTr.
Sankar to resign or even impress upon him
that he should do so. That was not done
because it was thought that in between
something could be done to patch up the
quarrel and save the Congress Ministry.
That is one example.

Another example relates to 1952, imme-
diately after the first General Election,
when the Congress Party did not have an
overall majority: the United Front had the
majority and the Congress was in a
minority. They did not dissolve the
composite Madras Assembly when it was
faced with a similar sitvation. They waited
and the Congress Party was given an
opportunity to form the Government. They
nominated Shri Chakravarti Rajagopala-
chari to the Madras Council and then asked
him to form the Government. Such was

whit was done; the Assembly was not
dissolved at all. Not only was an
opportunity given to  Congress Party

but the Governor waited till Shri Raja-
gopalchari could be found out and thenm
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~sked him to come to the Council—not
‘ected, mind you—and form the Govera-

nt. The Govevrnment was then formed.
The United Front was in the Opposition
and Shri Prakasam was there and the
United Front was not allowed to form
the Government,

Appropriation (Vote on

In Kerala, time and again this has hap-
pened, the minority party has been given
the opportunity to form the Government
and obtain a majority by persuasion,
negotiation and otherwise. A Government
was formed once in Kerala by
the P. S. P. which had only eighteen
members. In Orrisa, after thc Congress
Government  fell, the Governor, at
that time Mr. Sukthankar, did not send
in his report but waited and, on the con-
trary, he came to Delhi. The Governor
wrote a letter to Mr. Mahatab saying, “Mr.
Mahatab, according to us, you have a
majority”. I know this letter of persuasion
was written. We discussed this in this
House. Yet, it was open for him to have
dissolve the Assembly because the Consti-
tutional machinery had broken down, but
not only did he not dissolve the Assembly
but he gave time to Mr. Mahatab to have
negotiations and when Mr. Mahatab was
not carrying on negotiations sucessfully,
the Governor went out of his way and wrote
a letter to Mr. Mahatab saying, “I think
you have a majority”. That letter was
questioned in this and the other House.
That is the Orissa example.

You have the example of PEPSU when
the Akali Party Government went out and
the same thing also happened in Punjab.
But here an extraordinary step has been
taken and the Home Ministry is answer-
able for this. We will discuss the Gover-
nor’s Report after the recess but what do
T find written in the Governor’s Report
which has been placed on the Table of
the House? The Governor oes by the
subjective test but there is nothing in this
statement to show that the Governor gave
reasonable opportunities to the Opposition
parties, or the other parties which had
been elected, to form a Government. That
was not done. Recently, Mr. Dudley
Senanayake came to the Ceylon Parlia-
_ ment without an overall majority but he

194 RSD.—3
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was immediately called and the next day he
formed a Government ~ without all this
nigmorale. These things did not come in
the way at all and yet by the Indian pre-
cedent—I hope it will not be followed—
it was open to the Governor-General of
Ceylon to dissolve the Parliament and ask
for a fresh election, but the leader of the
largest single party was invited and
entrusted with the responsibility of forming
the Government and Mr. Dudley Senana-
yake, in consultation with the other par-
ties, has now formed the Government and
a party which did not have an overall
majority has succeeded there in forming a
Government by the process of negotiation.
Such is the position there and yet, not the
away from Ceylon, across the sea which
washes Kerala shores, you have another
spectacle. Mr. Namboodiripad said that
he had the support of sixty-one members
on the basis of declared statements and
yet the Governor reports to the Centre.
Mr. Namboodiripad’s position was in a
way better than that of Mr. Dudley
Senanyake who had only sixty seats—and
he required many more to command &
comfortable majority—in a House of one
hundred and fifty-four or fifty-nine, Mr.
Namboodiripad, on the other hand, had,
according to the declaration by other
parties, including that of our Party, sixty-
one and he mentioned this in a memoran-
dum to the Governor that other parties, in-
cluding our own Party, would support him
in the formation of the Government and he
required only eight more and yet he was
not invited to form the Government, the
Governor did not give him reasonable
apnortunities for consultations with others
in order to see that the Con-titutional
process could take its course. This is in
striking contrast to what has happened im
Ceylon. Fortunately, this h:s happened at
a time when the Ceylon example has come
in. I am not saying that what happened
in Ceylon is necessarily fortunate but the
Ceylon example has come and we have
now the two standards. Yet, both of us
claim to go by British Parliamentary prac-
tices.

In this connection, Madam, I would like
to invite your attéfifion to article 174 ¢ff
the Constitution:

It says:
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“The Governor shall from time to time
summon the House or each House of the
Legislature . . .

Please note the word ‘shall’ and then in
the same article sub-clause (2) there is a
provision which says:

“The Governor may from time to

timo—
(a) proroguec the House or either
House;
(b) dissolve the Legislative
Assembly.”
Here the Governor has exercised this

power as if the word here is ‘shall’ whereas
in the other case where the word used
is ‘shall’, the Governor has acted other-
wise. There it is said that the Governor
shall summon the House. The House was
elected—I take “the legal position subject
to other discussions—and the Election
Commission under the Representation of
the People Act declared that the House
had been duly constituted. The Governor is
therefore under a constitutional mandate
onder article 174 of the Constitution to
summon that Assembly. That Assembly
was there duly constituted. Having sum-
moned it, it was open to him to adjourn
it or prorogue it and later dissolve that.
But he did not even summon the Assembly.
Therefore I say it is a serious matter. The
Governor has not acted in the spirit or
even according to the letter of article 174
of the Constitution which makes it obliga-
tory for him to summon the Assembly.
After that he can settle as to how he should
deal with it. Therefore I say it is an
outrage on the Constitution and I hope the
matter will be debated in proper courts of
law but we, as Members of Parliament,
cannot shut our eyes to this sombre fact
that the Governor has acted in a particular
way.

The Governor in his Report to the Centre
has said that the Governor considered that
no party or combination of parties would
be in a position to muster enough strength
to form a Ministry with a working majority.
And to that some people have said that if
29 people were in jail and the Governor
had decided not to release them then the
working majority would be about 54.
Whether he is right or wrong, it is a
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different matter. PBven so the Goverm
did not act in this matier properly. Tlu‘
Governor decided on instruction from the
Centre to keep them in jail.

Madam, this is a serious matter as far
as the Constitution is concerned. You will
find that in the September Report of the
Governor he said that a constitutional
breakdown had taken place in the State of
Kerala. And that was why he dissolved
the Assembly. It is of material importance
for us to consider under articles 352 and
356 that only when a constitutional break-
down takes place will the Governor be
entitled to dissolve the Assembly if at all
he wants to do so. Here the constitutional
breakdown did not take place because the
fundamental  constitutional  machinery,
namely, the Assembly which had come into
existence, was not even allowed to meet.
So how could you say before you allow
the elected Assembly to meet that it has
broken down. I say it is an artificial break-
down created by the Governor himself,
created on the advice of the Congress
Party. Madam, if you refer to Basu’s inter-
pretation of the Constitution and his com-
mentaries on the Constitution you will find
that it is clearly stated that articles 352 and
356 are meant to deal with a situation
where there has been a breakdown of the
Constitution. Here what has happened is
an artificially engineered breakdown of the
Constitution. In fact, under the Constitu-
tion and in law there has been no break-
down at all. That is the position. There-
fore I say the Governor has gone wrong
because no breakdown has been there. And
in the Governor’s Report it is not at alf
said anywhere that there has been a break-
down of the Constitution. What he says
is this:

“In view of what is stated above, the
Governor considers that no party or
combination of parties would be in a
position to muster enough strength to
form a Ministry with a working
majority.”.

This is quite different from saying that
there has been a breakdown of the Consti-
tution. The breakdown of the Constitu-
tion has to be demonstrated and assessed
objectively. It was open to the Governor
to call the Assembly and then demonstrate
and then satisfy himself on the basis of
an objective test that although the Assembly
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Jaxs come into being it cannot function be-
-camse there could be no Government
possible and hence a breakdown. But the
QGovernor skipped all these stages and he
applied the subjective test that other parties
are not coming to an agreement.

Coming to an agreement is a continuous
process; how can the Governor know that
they are not coming to an agreement. If
e ‘Assembly had met and other negotia-
wions had been conducted in a better way
ke parties would have come to an agree-
sment. To come to this conclusion without
calling the Assembly is prejudging things.
¥ the Kerala Legislature had been
albwed to meet, probably more efforts
would have been made in order to
bring these various groups and parties into
common consultation in order to form a
Government. Assume, here in the Centre
#a the Lok Sabha no party is returned with
an overall majority; what is the remedy ?
There is no provision in the Constitution
for President’s Rule. If, for example, my
friend, Shrimati Indira Gandhi’s Party is
mot returned to power in the Fourth General
‘Blections with an overall majority, what
will she do? She cannot have a President’s
“Proclamation here. Will she go somewhere
-or ‘pray in the temple that it should be
-dissolved ? Parliament will have to be
sammoned by the President; the Lok Sabha
will be summoned by the President. Of
-comrse, this House continues; we have a
wested interest to continue, come what may.
The Lok Sabha will meet and then the
President will satisfy himself and if the
President thinks that no Government is
-possible to be formed, he will order
another election but there will not be
President’s Rule. There is no such provi-
son. Just because you have a provision
Jor President’s Rule with respect to the
States, you flout the Constitution, you com-
meit an outrage on the Constitution and
substitute subjective methods for objective
dests. What is meant to be satisfied on the
basis of objective tests in accordance with
-the normal parliamentary practices and
grecedents which are obtaining in Ceylon,
#m England, in Canada, in Australia and
-ofher countries is sought to be satisfied on
#he basis of pure subjective considerations
and political partisan feeling and the
Governor sends a report which has
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no validity in law, no validity ia
Constitution, no validity in parliamen-
tary practices and conventions. It i a
political report; it is not the report of a
Constitutional Head. It is not a report
which judges things in the light of the
standards of the Constitution, its guiding
principles and provisions. It is a report
which comes te a conclusion from a sub-
jective angle carried away by the prejudices
and feelings of the Congress Party and
other extraneous matters which have no
relevance whatsoever in the context of our
parliamentary democracy and the Constitu-
tion. Therefore, Madam, I do maintain
that what they have done in Kerala will
go down in history as one of the most
shameful acts perpetrated in the name of
parliamentary democracy yet to throttle
it.

I say that the Kerala people have been
denied their due rights. It is not a question
of one party being denied. Millions and
millions of people of Kerala have by this
action been denied their right to be ruled
under the normal provisions of the Consti-
tution. It is they who have been punished.
Punish us; put us in jail if you like.
Terrorise the political parties but in the
sacred name of the Constitution it it not
open to this Government to penalise the
whole people of Kerala by withholding
from them the right to govern themselves
through their elected legislature. This is
a dangerous thing. 1 say it is a departure
from all the known tenets and practices of
parliamentary democracy; it is an advance
in the direction of authoritarianism and I
warn the Government that if authori-
tarianism is encouraged in this manner,
very little of the principles of democracy
will have been saved. Shrimati Indira
Gandhi, I hope, has toured many countries,
May I ask her

Tue DEPUTY CHAIRMAN: You must
wind up now. You must give a chance to
Mr. Akbar Ali Khan.

Surt HUPESH GUPTA: Just one
question. She has been to France. Did she
consult the French political parties as to
how many times the French Government
in the Third and the Fourth Republic had
an overall majority ?
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SHrR1 A. B. VAJPAYEE: They did not
have any Congress Party there.

SHrr BHUPESH GUPTA: I do not
know whether the French people are any
the happier or poorer for it but 1 can tell
her

{Interruptions.)

Tue DEPUTY CHAIRMAN: Please

wind up.

Suri BHUPESH GUPTA: All that I can
say is that the French Constitution wift
show; the British Constitution will also
show, and more especially the French Con-
stitution, that very often no party had an
overall majority and yet the Chamber of
Deputies and the Senate there have func-
tioned and the Government have functioned
and the Constitution and its principles have
not been thrown to the waters of Mediter-
ranean as it is sought to be done in the
case of Kerala where they have actually
thrown them into the Arabian Sea. That is
what they have done. Madam, I do not
wish to say much but I hope the ladies and
gentlemen of the Congress Party will learn
something about democracy. If I may say
so they should also practise it a little more.
They should think that the Congress Party
is not the same as the Constitution. They
should think that the people ot Kerala are
not the same as the followers of the Con-
gress Party and that the time has come to
look after the country and the Constitution
before they look after the Congress Party
which is seated with all the blessings of

all the gods on earth perhaps in Jantar
Mantar Road.
Sur1 AKBAR ALI KHAN (Andhra

Pradesh): Madam Deputy Chairman, I
request your permission to speak in
connection with the point that had been
taken up by Mr. Mani regarding serious
curtailment of advertisements. I think the
Finance Ministry to this extent is right
that in view of the patronage that most
of the companies exercised through ad-
vertisements, they have come down on
them. They have framed certain rules, but
T do feel that in a matter like this—and 1
agree with Mr. Mani—they should have

[ RAJYA SABHA ‘]
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consulted the Information Ministry and
certain agencies representing the press, be-
cause it is not a matter exclusively of the
companies. It is a matter which affects
the press and the general public. In that
connection, as the Finance Ministry have
also announced, they are reviewing the
rules. I would strongly recommend that
this matter should be dealt with in con-
sultation with the Ministry concerned and
the representatives of the press organisa-
tions should also be taken into consulta~
tion.

Regarding the long, repeated speech of
my hon. friend, Mr. Bhupesh Gupta, I
would only say two things. He has referred”
to the case of political prisoners whose
familities have no adequate means of’
maintenance. I entirely agree with him-
that the Government should see that certain
allowances are granted to these families and
they are properly maintained. I also agree
with him, so far as the serious illness of’
one of the persons referred to by him is
concerned, if the doctors certify that it is
serious, then he should be unconditionally’
released and given medical assistance and
help.

As regards the matter relating to Kerala,
T replied, as far as T could, to the
satisfaction of even Mr. Bhupesh Gupta
two days back. He has again taken up
those points. I think, if T am to reply,
it will take much more time than what the
Chair would allow me. So, I would join
issue with him in respect of each of those
points. I would like to say that the step
taken by the Government of India in not'
allowing the Congress or any other Party,
which does not command a majority to
form a government, is perfectly right from
the constitutional point of view, legal
point of view and the moral point of view.
It is a perfectly right stand that the Govern-
ment of India took, but in order to rebut-
it in detail I will take some other oppor-
tunity. 1 know that my friend is not so-
easily convinced, but at least in his heart
of hearts he knows that the stand takenm®
by the Government is a stand which would*
strengthen democracy. It was not a stand®
taken for the sake of the Party. It was
taken for the sake of the Constitution and*
it was democratic.
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Surt BHUPESH GUPTA: I think I have
an open heart. I do not conceal my heart.
"Mr. Nanda has become the sweetheart of
some people.

SHrt AKBAR ALI KHAN: You have the
liberty to use any expression you like, but
-the expression ‘sweetheart’ does not suit
you, because you know nothing about
sweethearts. It was suggested that the stand
taken was in favour of the Congress Party.
Nothing of the kind. The step taken was
parely to strengthen, on sound lines, demo-
~cratic principles

Surr A. B. VAIPAYEE: Question.

Suri AKBAR ALI KHAN: . . . and
democracy.

7 farwergaTe wATATeET |RfAr

(7= W) : STEHATAS WS, 99 §
azr 1 \wfT qIE F qUy, o wee v
warETEE! 1 57 s arr fawee &
ar # Tfqay g 2, Sger F A
fathy &<ar AEAT § 1 W FER
agl aT frsyor & 39 F ATAW F ®TF
gt W1, ToAfaw foww W F U H
FgT W1F G AN Y GR gET FY
"I I FT ATAN ¥FL NG, Y q@
yregy AuTETE g fRAT | W
qaraEt X fawme 9w w7 &
Y A avmar ot § fr frer S
# 1§ fawmA g9 FT T, IEF
qfrorrrerer fafg o8 g9 aren & fw
FUTERYET HT AWEA FEAT qIW ag
JTT WIT FATHOT 939 qT1 9 984
FIEAT | AT S 3AHT fAmmAr w7 e
frerar &, a8 gaFT F@r om0 gw
gfez 7 # 77 gqaravas gwear g
AR e ¥ o famrat o7 gfveer
e #1 vt faar &, 99 97 a8 g
fa=rr F2 Fre 1S G oy 7% faag
fagmom wwifora @ gEETEET A
A TAEAT ERT AR IER W
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€T & GSF & A N faear ) |9g
T A FEE AR

gAY AT W1 gETT W g
FIAA 8, I& qreeT ¥ FF U7 3L
48T 9T WAFT T F FIU TIVAT FY
T i g7 3T F Terifae gem
T T | AfFT 9% 97 F A9 FEA
o3 § % afear § 11 q@Ey & F@wam,
S gHT WI-9FT 33 9 Y ¥ g
TAH! A Gr-AEgeET AIfq wEee
M o) g 97 AR A @ faw
1 ® 50 §o gfy frelt & famw &
g fras oA s fad #
q 93q7 FIA L, JT FATX oA A
AR GO FA F G oAd F
zre Poar Ay 3qwT &) 18 fr ow O
ar T UT IAR! g AH, TAGYET
T E qF AR AW 9% § 99 §
qETA ST E § | AT A F A wAw
fFormearam g sy Efr gm
Toafas e w9 T F6 %)
X AT W FUAT qALFT gERT
FT F ToAfaE TR F § 1 gAH
& At w340 § AR 3w v
g Fr ae o €1 39%F avw 9 fadin
qTFTF AR 9T & f@gr &

fa Tod 9 A TE §, WEH
F1 @0 & IR | & gBm «7 devae
T AT § ETE o SseFT I
+fr g} fall F faavor w7 q9aT & )
7g @Er & 5 9% F gdew &1 a9g
ot & AT IFFT TTAT T IAT TS |
W ZEFT A ATET &, IAF T H
% YHE AT WEAT § 1 TF AT Tg
% fr 2O ¥|T I N AHW F T
FT 8, SHF I FOw F9 § fF e
FT AT ¥ H&AT §F UF 7% T CFFAT
gArgeEar & 1 "HHW woEr 9
Ta a<g g Wra Fv Iy =nfey, afsa
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(' famega wwenesT ARfea)
IGET T T F FYF F I g9
TEAT USAT § | IUFT F AT gAY ]
¥ S8H FgT N9AT FNT 2 | ZAfAY
g wAdEAWE g fF gAu amEa
T TN | faog A /R www FJEA
& wfyx @7z F1g9 I, TfF TR
F IEHT FL AZ0 | FEL, WA
FE F A T T g &, /R
9EY FAF) B AT T 8 W) fRT
IAFT 5947 SH! fear star & gaE
woer ¥ gg wm f 9@ ww aww
o) 9% W@ W fenfa @ g,
aey feafa & &1 7 o0 G T4
F 3% a1 w21 3% 30 @), 9ue
IF FF AR ¥ IHT WA FE,
foad @ srr oF W cFa A
g A1 # 97 w2 TG AT A% A
AT A4 FT AT | g AE § T 459
fFwfemE ¥TmaET q W F
gfgFfat o1 STemTaies & fay
I JTAATH FTAT T3AT &, A IART
g faer sma |

919, gAY FE X 07
FARAZAH FE@EH W@ g §)
g G gT 1 AT T, H

T30 T & §, TR IAH! gaeqy

o A AT T 21 7€ HOw T
a% € ifed & a1 399 fewrw aw &
HifqT & | Fada § ol g IHT
qf o 79 F F1E sqaeyT AR F1 S 2 )
AT @ql A1 @fogmi & faww w33
FIIIFTU & GTH AT IHT & HIT ITHT
faq smfegt 3 &9t fear g, § 9+
FIETHI T AT 777 70, | i
GRIT G F F AR AW HATS
IFT T W A TR ¥ TV
v fraifa < fer € 7t g8 o
farod § Ak ag Wragr 8% Wi
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afs o fafreg @ &A% swrT, @
W e &7 far & foy gufem
@ A % A7 9 ¥9gr W wig
w®E W AW aF g Ge
¥ fag &7 ¥ w7 "oy 92w ¥ $§
sgaeqT gl 37 WS & WK faw sgrarfat
FT WY AR TET &, I & W &
T FETHTA & {2 FT T A9 ¥
vl % T w@r § 1 @iey Ak
war & f5 ag T A9 & au-ams
yfaers 3™ AR FT qIEAT WY
17, f99 & FAFT T qOF G H
A F wyE, 3 Sww sfad A
q T |

b wwpamga 1 seware ¥ aX
¥ zad quig faar T 1 9 TEe-aiE
AR U faw-dat A A
e ¥ 9roW fE 91 | SR T
Frqmadr fsufae &m w1 A7 T
foaT q1, S99 W FT fwaar w2 @0
qeT X WX WwrEA &1 W fRaen
TEATHT IBTHT T HIT AT MNes-T2 1
#1919 fFar o 9w 9 S oWy,
N wE FY, faqar @ SIE
T, Tg AN § A I AEA-AE
FI FY AT FATE IAA  AZ AEATEA
off f& 7@ 9T ¥ Z9F) GEATHr ¥
g A} et 1 fFmeaTr a@T X
s sifow AW Aifeq R sEd oF
™ A W A #)
IUY P @ AT G AT o,
AT €& & F AR & fag
oF wfqeer €Y, SEF1 FTAT q9T IV
T fF guTd 9@ ® TR a9l a%
T T & TR AT I AF AG B
qaiy | & AT e £ fw ag #Y
ag WTES-AIS H AW H &W d—
frad s q@mh gl S e
TR F AT X A9 F 79 ey
frar R aFH & 79 § 97 wiEgar wrk
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& g 7 91 g F wHAfEl §
TEATY A7 AT IT FTYTC T AR FW:
v r gifwg 52, IR a0 #7:2 f&
WY F AT A &) T TREH
g ar 5 mfaw s Jwa< g 9T
g% g sfwg w¢ fegr o9, &feq
TR AW & 7 H 1A F wfy @@y
IGT B AT &, W T AW FY AY
T T ], 93 I qE g Far—
gty afgss § 9 g9 q3g +1 sgqwq
F, IT 3 T I AW @ F @ AR
F TAT FEAET F H AR & 7T §
WH 957 #5777 FF 7 L)

o & fF St game i & st
F4 ®9 ¥ 9RO FE FT T4 74 )

ot wERR W (W S’W)
sogwmafy #ERaT, # oA (IR
oW ) faw, 1965 F wwEw
74 & fau @t gt § g 7w ey
# wrrw fa=, 1965 # fammow %
oy W &9 = uwfw ¥ N wfqeew
ar fear wan @ 99 W * g av
=W wHNT FW@T § ) 5 afaaw
¥ T ¥ GETIIRTA] F AT H EH
T TS /I IY WA F AT {4
fafasy 1 s gg wwr & % aamaToe
FANT § ST HESET @RI T T
W F FW § S faew s
fra, afead fod, ag Sew, g "W,
o0 A & w1 afer sefaew
* fou, st gesd & fom,
Ao fafa=l 7 a9 9 wuw fesamn
g7 A I @ fawfw o o
St gfc W g F 3 18 ®HK)
FUTTEAET 7 SR gfq &Y | 99R
a fre o awy g & fawfa
FTH AW g AT G@E F 70T T
T dav 9% feern @ o) sed
*N g5 fawfad & ga=wr g fFar
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ST X1 & W FUAr 97 @7 ) Al
g AW A A ;i gafe T @
&, wTEA TEA I IwH) AT B,
dfe foT @t oY wafw gy & a8
gL #T ST @ R ) WEIR g
99 FURT ¥ W AEtET  SHfaeey
g g § g fag o &
I deT g ¥ AN @
#t s fog "gaawn = fuife
F q¥ fqam #X @1 § W Wiy
2 foviw 33 arem & Y Q&Y qT F
wafF UF HR may 9 qEar 8 &
39 IHW F FIW FF 979 gHET aPI
F—A] T TAFI G, qATg T IqHT
gi—aaws ¥ vafs § oF, aifw
§ HOAT SaaTa gfaaEdF FT a 1
g9 @A AR SE WEA A gE@d
fafaedt gra, wrgva fafaed & g,
T I FT F1E Afqaeg @ foaw
fr grTATCIE-SERT 7 A ¥ we)
93, ¥ qwmar g & 7% Sfag waw
T g ) afe 3% AE 3w oA W
sfgerg MWt § a1 S 97 faer )
awT Wy ff 9g sa wfor 9 @i B
fogq gl WY, wfusw qwr-
IIET F1 a5 g 9T 92 | § gg
wweaT g % 5o fawr W o ow @
gragr frar Tt § suw fafeg el
F9 ¥ &9 25 a1 30 Sfqua gurETEg
T Z1 ST |

T He% IO 48 § % fafe
FIHAT F TN T 3 IR F N
wiqare AT T § S T agq
wfgs qgar & ) REIEEeI, F
FEAT {TA L TF FUg 7T fawma
F FAT G B W & A AT qF 99
%) 99 g9 %1 8z fow oy €Y, 9w
qT ZeRd a9 TR A L 41, fag
o9 ¥ GEOE & g 99 FEqAT
#Y ge aga et faesft w1 sifaetw
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[+ Tega 1]

T 9T IY & I 9IT | AQUA
I IFTC q Y OF FUT &747 fagma
F IR T @9 @ F A1 g w90
F faq zaw &/ ¥ oz fow oy
A IqF TFT ¥ W 98 FIA 15 A
AT @F KT THT | AT TG 5T G 43
gt f& &t weafrmi faemea-ode
gru fasmow | & @mraAToomt ¥
fasr g7 AT &, ST+ fammaa 7 F3-
¢ wa & 1 Agwifae, Awww =y
e &, IJEWE fgrgeam @,
ferg a1 argew s < wfe, g
fasmum 29t Sa% fag safqad @, 39
F1 T I G qGFAT § W I9F a9
ot fzfr a1 g i & #faw o
reqifg® garared & S § fawmua
[ F faw 3q & aw ¢ ofw A
T AR gafae Gy oFi F1 a7 @
TT a9 qafqal & g § faw san
qQSM AAAT I¥E FL AT 98T | IA@
I® ¥ 93 FUETOA-SIT * fu
UF A g6 A gEN & A} I
g wEF # f=e v ofze ok
afl wEa 98 AT F7T 9T %
FATATOG-SANT | ST N7 FF Fy
& 97 &1 fgwaw gioad & a1 o
qIT IaFT SAigAmT @ FAT IIAT
T aF |

PRI

Suri B. R. BHAGAT: Madam Deputy
Chairman, ordinarily on a motion like this
there is not much of debate, but I welcome
the‘i?tervention of some of the Members
on this question.

THE HON. Member opposite has again
raised this question about the Kerala elec-
tion. He has raised it a aumber of times.

Suri BHUPESH GUPTA: I will raise it
many, many more times.

[ RAJYA SABHA ]
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Surr B. R. BHAGAT: Althrough he has
repeated the points he had already raised,
T hope he would not like me to repeat the
answers we have given on our side. He has
referred to this matter about the dstentions,
and in certain cases of hardship he has
appzaled to the Government that they
should be considered on compassionate
grounds. I will convey his feelings to the
Home Minister for his consideration.

Surt BHUPESH GUPTA: Please con-
vey to the Lady who is sitting by your
side.

Tue DEPUTY CHAIRMAN:
give him a patient hearing.

Please

Surt BHUPESH GUPTA: Human sym-
pathies may come from that quarter rather
than the Home Minister.

Surt B. R, BHAGAT: T thought he
wanted it to be conveyed to the Home
Minister.

Surt BHUPESH GUPTA: Yes.
that also.

I want

Suri B. R. BHAGAT: Then, a point was
made about the prize bonds and the hon.
Members said that there were some doubts
about the bona fides of the Government
and it was not good. I entirely agree with
him, but repeatedly this has been made
clear in both the Houses as well as in
press statements. The Finance Minister
came to this House and the other House and
Explained the Government’s position. First,
prize bonds were issued and then the pre-
mium bonds were issued, and efforts were
made to bring about suitable changes so
as to have what is called very appropriate
results as a result of the lots. But some-
how or other the results were not satis-
factory. That was the reason why these
prize bonds were cancelled. From the Ist
of Jannuary this year, the prize bonds
have been abolished. So this matter 1s
closed and I think the question of any
bona fide now does not arise.

Then, regarding the question of the ad-
vertisements to be allowed, the legitimate
expenditure for income-tax purposes, this
s a matter which is agitating the press as
well as .
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Surr BHUPESH GUPTA: Not all. Some.
It is a dangerous thing.

~ Tue DEPUTY CHAIRMAN:
allow him to speak.

Please

Surt B. R. BHAGAT: Since the point
has been raised, I think it requires an
answer.

Already the Press Note issued on March
26, 1965 says that:

“Doubts have arisen whether the
limits prescribed will unduly restrict the
development of industry and business.
Government, therefore, propose to
reconsider the matter and make suitable
changes, if on reconsideration such a
course is found necessary. It is pro-
posed to make the revised rules. . .” efc.

So, I can only say at this stage that this
question is receiving the very active consi-
deration of the Finance Minister and very
soon he will announce a decision in this
respect. More than that, I have nothing
1o say about that.

Surt A, D. MANI: Madam. .

Tue DEPUTY CHAIRMARN: Mr. Mani,
do not interrupt him, let him finish.

SHri A. D. MANI: I will not interrupt.
him, Madam, but it is a very relevant
point. May I ask the Minister whether
the Finance Ministry in future would con-
sult the Ministry of Information and
Broadcasting—because the Ministry of
Information and Broadcasting is responsible
for the development of the Press in the
country—in the instant case as well as in
the case of the Customs Regulatory Duty?
My information is that the Ministry of
Information and Broadcasting was not a
party to consultation at all; and further I
would like to make an appeal to the Minis-
ter to consult newspaper interests also
when they take a final decision.

Smur B. R. BHAGAT: The suggestion
will be borne in mind.

Suri A. B. VAJPAYEE: Is it a fact
that the WMinistty of Information and
Broadcasting was not consulted?
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Surt B. R. BHAGAT: I am wot in a
position to say. . .

(Interruptions)

Surt A. B. VAJPAYEE: His allegation
against. . .

Surt BHUPESH GUPTA: On a point of
order. He said that he was not in a
position to say that. I can understand that.
but the Minister of Information and Broad-
casting, has she been consulted ?

(Interruptions)

Surt B. R. BHAGAT: This question is
unnecessary. This is- . . . (Interruptions)
You do not know the internal working of
the Government

Tae DEPUTY CHAIRMAN: I think
Mr. Vajpayee has asked if the Minister of
Information and Broadcasting has anything
to say on this matter.

Suri AKBAR ALI KHAN: On a point
of order. When a Minister is in possession
of a certain Bill, I think any Minister who
is sitting should not be put in a position. . .
(Interruptions). That is not right.

Surt BHUPESH GUPTA: Not at all.
It is Vote on Account. Even without her
asking. - .

Sur1 B. R. BHAGAT: May I say that
this matter will be reconsidered?

Surt BHUPESH GUPTA: No, no. We
want this, Madam. The Minister is here.
It is a point of fact whether she has been
consulted or not.

Suri P. N. SAPRU (Uttar Pradesh): I
think it would be a wrong practice on our
part to require the Mimister of Information
and Broadcasting to disclose what informa-
tion she has given in regard to her Minis-
try to the Finance Ministry. ’

Tue DEPUTY CHAIRMAN: I do not
want any further . . .
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o A afvdw qeeawd @
() © & @ 7@ FEgW ARA
g 1| TF q gAIX AT X & IT
- ® fraw AF qEY T AR Iy
w9 FO TG Fg Gr & 1 @ I
¥ qg wgw wedr § v fafasdy ¥,
afqae 4, I 3o g 99 T FY gl
I FqrT g AqMET |

Sumt A. B. VAJPAYEE: Madam, a
definite allegation has been made that the
Ministry of Information and Broadcasting
had not been consulted. If this allegation
is not contradicted, then the impression
will go round that the Finance Ministry
without consulting the Ministry of Informa-
tion and Broadcasting has taken a decision,

|

Ser1 BHUPESH GUPTA: On q‘ point
of order. Kindly listen. We are not trying
to hustle any Minister into a position
which could be avoided-—I make 1t clear—
least of all. In reply to this query, the
hon. Minister of State in the Finance
Ministry has said, “I am not in a position
to state”. That is what he said. Obvfously,
he pleaded lack of knowledge in this matter
or briefing or information. Now. the
question is whether the Finance Ministry
has consulted the Ministry of Information
and Broadcasting. She is present here.
Now, as far as the Vote on Account is
concerned, normally all the Ministers
should be present. Normally, on a Vote
on Account, it covers all the Ministries.
any Minister can speak. intervene at any
time, as he or she likes. Now, the point
has been raised which involves two Minis-
tries— the Ministry of Finance and the
Ministry of Information and Broadcasting.
Since the Minister of State in the Finance
Ministry is not in a position to say any-
thing on behalf of the Minister of Finance,
well, the other Minister is present hére ...

(Interruptions)

Ser1 M. P. SHUKLA (Uttar Pra-‘dmh):
Before you ask the Minister to say on this,
T want to say that what transpires between
a Minister and another Minister and in
the Cabinet cannot be asked.

[ RAJYA SABHA ]
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THe DEPUTY CHAIRMAN: That has
been stated. Mr. Bhagat, please continue.

SHrt K. DAMODARAN (Kerala): The
Chair can ask for information from the
Minister.

Tue DEPUTY CHAIRMAN: 1 cannot
ask any Minister but if they want to say
something, they can . .

(Interruptions)

Sar1 BHUPESH GUPTA: 1 know she
will. Shall we begin a hunger strike here?
(Interruptions) Simple thing, Madam, why
cannot the Minister say?

Surr A. D. MANI: Madam, with dee
respect . . .

Sart BHUPESH GUPTA: She can say
whatever she likes to. It will be a very
bad precedent if she is present hers and
if she does not speak.

THe DEPUTY CHAIRMAN: We cannot
hear you all over again.

Suri M. RUTHNASWAMY (Madras):
Perhaps, the Minister of Information and
Broadcasting would like to have notice of
this question.

THE DEPUTY CHAIRMAN: Mr.
Bhagat, please continue,

Sar1 B. R. BHAGAT: I was saying that
it is not a healthy practice always 1o put
us in a position so as to say what happened
between one . .

Sar1 BHUPESH GUPTA: No, no, not
at all , . . (Interruptions) You said you
could not say.

SHr1 B. R. BHAGAT: I think this should
satisfy the hon. Member—whatever hap-
pened in this particular matter, whether the
consultations between the two Ministries
took place or not, I am saying now that
this matter will be reconsidered, certainly
all the aspects of the question, and the
Finance Minister will consult his colleague,
the Minister of Information and Broadcast-
ing and also the interests of the Press ant
of the other people. This will be done. 1
think that should satisfy the hon. Members,
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Surt BHUPESH GUPTA: ) think the
matter should be clarified by the Minister.

Tue DEPUTY CHAIRMAN: The ques-
tion is . . .

Serl BHUPESH GUPTA: She wants to
speak, Madam.

Tae DEPUTY CHAIRMAN: Do you
want to say something, Mrs. Gandhi?

THE MINISTER oF INFORMATION
AND BROADCASTING (SHRIMATI INDIRA
Ganpui): No, Madam. Everybody now
seems to be contented with . . .

Sert BHUPESH GUPTA: We are not.

Tae DEPUTY CHAIRMAN: You have
got the answer.

Suri BHUPESH GUPTA: I am not con-
tented.

Tue DEPUTY CHAIRMAN: The ques-
tion is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the financial
year 1965-66, as passed by the Lok
Sabha, be taken into consideration.

The motion was adopted.

Tue DEPUTY CHAIRMAN: We shall
now take up the clause by clause considera-
tion of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

Surl B. R. BHAGAT: Madam, I move:
“That the Bill be returned.”

The question was proposed.

Surt BHUPESH GUPTA: Madam, two
minutes.

Tee DEPUTY CHAIRMAN: Only two
minutes.
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Suri BHUPESH GUPTA: Absolutely.

Madam, I am very glad that you have
permitted a good discussion on this but &
serious allegation has been made abowt
the Minister of Information and Broad-
casting nof being consulted over 4 matter
in which she should have been consult-
ed . . . (Interruptions) and 1 think that if
the hon. Member in charge of the Ministry
of Information and Broadcasting does not
speak on the subject, we shall assume that
she had not been consulted and the country
will assume that she has not been consult-
ed. Otherwise, there would not have beea
any delay in admitting the fact which goes
in favour of the Government, ot in owmr
favour. Therefore, knowing fully well that
admission would have gone in our favour,
she did not say; it means that she had no
other alternative but to keep quiet.

AN Hon. MEMBER: It does not mean
that.

Surt M. P. SHUKLA: A Minister takes
oath to keep secrecy, and cannot divulge
anything happening in the Cabinet and
between Ministers inter se.

Tue DEPUTY CHAIRMAN: That is all
right.

SHrr M. P. SHUKLA:
cannot be asked.

Such questions

1 P.M.

Sar1 BHUPESH GUPTA: There is no-
question of secrecy at all. But Ministers
are consulted in the course of duty itself.
This is the position. All right, if she says-
something we will assume that the case of
the Government is good. Buf if she does
not say anything, then I would assume
that the Minister of State has put her in
an embarrassing situation. Having not
been consulted she does not want to let
down Mr. Krishnamachari at the moment.

Tue DEPUTY CHAIRMAN:" Two
minutes are over.
SHRiMATI INDIRA GANDHI: Firstly,

let me say that I am not at all embarrassed
and that no serious allegation has been

L
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[Shrimati Indira Gandhi.]
made. I do want to elarify the position,
" and that is, no formal discussipn took
place on this matter.

Surt BHUPESH GUPTA: The
are, Madam. No discussion took

you
lace.

Sur1 C. D. PANDE (Uttar Pradesh):
Formal!

Tue DEPUTY CHAIRMAN: The ques-
‘tion is:

“That the Bill be returned.”
The motion was adopted.

Tue DEPUTY CHAIRMAN: The House
stands adjourned till 2-30 p.M.

The House then adjourhed for
lunch at one of the clock,

The House reassembled after lynch at
half past two of the clock, THE DepuTY
“CHAIRMAN in the Chair.

APPROPRIATION
1965

THE KERALA
AVOTE ON ACCOUNT) BILL

Tye DEPUTY MINISTER 1IN THE
MINISTRY ofF FINANCE (SHRI
RAMESHWAR SaHU): Madam, 1 |peg to
move:

“That the Bill to provide for the with-
drawal of certain sums from out of
the Consolidated Fund of the Sﬂate of
Kerala for the services of a part of the
financial year 1965-66. as passed, by the
Lok Sabha, be taken into considej\‘ation.”

The House had a general discu;ﬁion on
-the Kerala Budget on the 24th, 25th and
26th March. It is, therefore, not neces-
sary for me to go over this ground again
except merely to say that the Appropria-
tion Bill seeks to authorise supplies for the
likely requirements of the State for the
first two months of the mext year.| Before
this period expires, the House would have
a further opportunity to consider the
Appropriation Bill for the whole year. The
provisions included in this Bill represent
|
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‘broadly one-sixth of the estimated gross
expenditure of the State on both Revenue
and Capital Accounts including loans and
advances and repayment of debt.

Madam. I move.
The question was proposed.

THE MINISTER oF PLANNING (SHri
B. R. BHacAT): Madam, before the hon.
Mr. Vajpayee speaks, I would like to make
a statement about the firing that took place
in Tanur about which the hon. Member
raised a point. At about S p.M. on the
12th March, 1965, a Muslim League jatha
was taken out from Karman Kadappuram,
Tanur, Kozhikode District to celebrate
victory in elections. The jatha rroceeded
by the main road and reached the Railway
Station by 9.30 p.M. While returning, the
jatha members decided to take a shorter
route vig Chirakkal. The Iocal Sub-
Inspector with a posse of Malabar Special
Police men consisting of one Havildar and
three police constables were accompanying
the jatha in a van. The police pickets
were posted at different spots along the
scheduled route where there was some
Congress influence. The short route via
Chirakkal within Tanur town was not
covered by police pickets as it was not
the scheduled route. When the jatha
took its course along the non-motorable
pathway via Chirakkal, the Sub-Inspector
with his men went back to the starting
point at Karman Kadappuram where the
pathway via Chirakkal would lead to.
When the jatha was passing along the
pathway at about 22.00 hours, about 25
Hindus of the Bhartiya Jana Sangh and
R.S.S. groups suddenly attacked the jatha
from the rear with knives and sticks. The
Sub-Inspector, who was on the western side
of the route af the beach, hearing a com-
motion, rushed with his men. When the
Sub-Inspector reached the spot about 1%
furlongs from the beach, four or five of
the assailants attempted to attack him and
to cut him with a sword-like weapon. The
Sub-Inspector ordered firing in self-defence.
The Havildar fired two rounds at close
range injuring two of them. The rest of
them fled. Nine members of the jatha
were injured by the attackers, The injured
members of the jatha and the two persons
hit by bullets have been admitted to



